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INTRODUCTION 

I. the Chairman, Committee on Public Ondertatinp bavi.., beea 
authorised by the Committee to submit the Report on their bchllf •. praeat 
this Fortieth Report (Tenth Lok Sabha) on Action Taken by Govemment 
on the recommendations contained in the Thirty-fifth Report of the 
Committee on Public: Undertakinp (Tenth Lot Sabha) on Educatioaal 
Consultants India Limited. 

2. The 35th Report of the Committee on Public Uadcrtakinp w. 
presented to Lok Sabha on 29th April, 1994. Replica of the GovernmeDt 
to all the recommendations contained in the Report were reeeived OD 
17th November, 1994. The replies of Government were considered by the 
Action Taken Sub-Committee of the Committee on Public Undertakinp 
on 15th February, 1995. The Committee on Pubbe Undertakinp conai-
dcred and adopted this Report at their sitlina held on 15th February. 1995. 

3. An analysis of the action taken by the Government on the recom-
mendations contained in the 35th Report (1993-94) of the Committee is 
given in Appendix-II. 

NEwDELm; 
April 7, 1995 

ChQ;lrQ 17, 19r7 (SakQ) 

(vii) 

VILAS MU1TEMW AR. 
CIuIi",..,.. 

Commilttt 011 Public Underl"Idn,J. 



CHAPTER I 

REPORT 
The Report of the Committee deals with the action taken by 

Government on the recommendations contained in the Thirty-Fifth Rcpon 
(Tenth Lot 5abha) of the Committee on Public Undcnakinp (1993-94) on 
Educational Consultants India Limited which was presented to loll. Sabha 
on 29th April, 1994. 

2. Action Taken notes have been received from Government in respect 
of all 13 recommendations contained in the Report. They have been 
catc,orised as follows: 

(i) Recommendations/observations that have been accepted by 
Government: 
SI. Nos. 3-6, 8-11 and 13 

(ii) Recommendations/observations which the Committee do .not desire 
to pursue in view of Government's replies: 
Nil 

(iii) Rccommendations/observations in respect of which replics of 
Government have not becn accepted by the Committee: 
SI. Nos. 1 and 2 

(iv) Recommendations/observations in respect of whicll final rcprics of 
Government arc still awaited: 
51. Nos. 7 and 12 

3. The Committee desirc that final replies in respect of recomlflCndations 
for which only interim replies have been Jiven by Government should be 
furnished to the Committee expeditiously. 

The Committ~e will now deal with the action taken by Government on 
some of their recommendations. 
A. Utilisation of Ed.elL's expertise 

Iteco ........ t ... sa. No. I (........,.. I) 

4. While notin, that Educational Consultant. India Limited (Eel. Cll) 
was sct up in 1981 with a view to offer consultancy and tcchnical services 
in different aspects of Human Resource Development within the country. 
and other deyelopin, countries. the Committee had been constrained 10 
observc that Ed. Cll has failed to make it. cxistence fcll evcn within 'he 
country. Even a proper system had not so far been evolved whercby Ed. 
Cil could ,ather information about the educational and tcchnical 
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iIIItitutions planned to be set up by various State Governments. The 
Committee had. therefore. recommended that the Government should 
elllUJ'C that in future all such institutions ,~ up by the Central and State 
Govemment at lealt benefit from the expertise attained by Ed. CIl. 

S. Government have stated in their reply that the Additional Secretary. 
Department of Education has addressed a letter to Education Secretaries 
of all States and Vice Chancellors advising them to usc Ed. Cll's services. 
Ed. ClL has followed up by sending information about its capabilities to 
these addresses and its BU5ines.'II Development Department i5 5ystematically 
taraetina receptive states in search of work. The Ministry of Human 
ReIourcc Development ha!o also been assigning work to Ed. Cll to take 
advaatqe of its expertise. 

6. TIle C ... lttee are not satlsned with the reply 01 GovemlDHt. The 
c...au. bad recommend. thllt It should be ensured that all eduntional 
.... tedulkal laltilutlons set up in future by the Central and State 
~nts be_ftt from the expertise attained by Ed. CIl. From the 
~Dt'l reply. It appnn that the State Guvernments have merely 
.... appnlled 01 the existence and c:apabilitles of Ed.CIL. No protedure 
.... .... evolved to eD5Ure that wherever a DeW educatioaal 
• ........ "1l.t.tioD II to be let up in a State. Ed.CIL·s 1e"1res 
..... be .tOlIed or at lealt It wuuld .utomatlc:aUy C:OIIM to know 
about IUCh proposals. ne Committee. therefore. reiterate their e.rlier 
I'ICOIIUIIIDdation. 

B. M;cro-obj«tl"~$ 
Recommendation S. No. 2 (Par ..... ph 1) 

7. The Committee had noticed that Ed.CIL has not framed its spccifi( 
micro objectives in terms of OPE guidelines issued in 1979 and 1983. They 
had also not ap'eed with tbe contention that the Memorandum of 
Association by which Ed.CIL has been created defines the objectives in a 
detailed and precise manner. It was also pointed out that the 
Memorandum of Understandina which was beiD, siped by the company 
for tbe last 3 years cannot be a substitute for micro objectives. The 
Committee had. therefore. r.::commended that specific mic:rC\ objectives of 
Ed.CIL should be framed IS per OPE guidelines and JOt approved by the 
Ministry without any further delay. 

8. In their reply. the Government have Itated that it appea" that the 
practice of framin, micro objectives and judain, tbe performance of a 
corporation apinst these has been replaced by the MOU Iystem. Ed. ClL 
has been lipinl MOU wilh the Ministry of Human Rcsoun:e 
Development since 1991-92. Neverthelesa. reference seeking darification 
from the OPE on the framin, of micro objectives vis-.-ris the MOU 
'Yalem hal been made and suitable action will be initiated on receipt of the 
reply the DPE. 
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9. The COIDIDlttee rearet to DOt~ th.t the GovenuDeDl ... V~ ...,.. .... 
..... 011 ..... ud been s .. ted by them earUer. As ...... y emp ........ the 
Committee do DOt .... wI.b the pftlUmptioa or the MiaJltry lb.. la YIew 
of the latrodudloa of MOU system, ther~ Is ao Deed for rnm ... tbt micro-
objedlvn or • publk undertaldng. They would 1Ik~ to poIa' out lb.. MOV 
Is H lastnamea. "bleb defines cle ... ly th~ re .... ODIblp of the PSU with the 
GoVerJUDeD' Hd clarifies the ftIpK"v~ roles 01 PSVs • weD • 
Govenunea. In order '0 .cblew MIler perrorm.n~ 011 mutu.Oy ..-
bull. Tbls Is an Haul leature Hd caDDot be ••• bstlt.t~ lor the micro-
objedlv" or PSVs to be Inmed In .CCordaD~ wltb the DPE auldeD .. of 
1m Hd 1983. Moreover, the comp.ny US beea IIpIIII the MOV only 
since .991-92. Tb~ CODUDlttee, therelore, rel'er.t~ .bat tbe micro-objedlves 
01 EtI.Cn. Ibould be rnmed .nd lot approved by the MInistry wlthou. 
lurtber lou 01 time. 
C. Policy r~gard;ng For~;gn Stud~nts 

Recommendatloa S. No. 7 (P ........ ph 7) 
10. The Committee had observed that the Government's policy in regard 

to admitting foreign students to various Indian Universities/Colleges was 
very vague. They had therefore. desired the Government to come out with 
a clear policy in the matter and is.'iue necessary guidelines to various 
universities and other educational institutions including the fcc to be 
charged from foreign students keeping in view tile recent judgement of the 
Supreme Court. 

11. The Government have, in their reply, stated that a policy regarding 
admisSion of foreign students in' universities-i:ngineerin,.-technical colleges 
was under consideration by the UGC and AICTE and necessary guidelines 
would be issued to various universities and other educational institutions. 

12. Tbe Committee rearet to note th.: thou... the J."meat of the 
Supreme Court prescrlblnl • scheme lor delermlulnl .... _Ioa .... lees 
was m •• In 1991, DO clear poky bas so I ... been nolved Ia tile matter. 
Tbey would lll'OIIIly urae lbe Gowmmenl to expedite fOl'lll .... tIoa 01 • clear 
polky lu reprd to admission IncludlllI th.t of lorelp students .Dd laue 
necessary pldellnes to varlou. universities and otber ed •• tIonal institutions 
Includ", the fee to be cbaraed from Ionian ItU.uts uuder latlm.tlon to 
the Committee. 
D. Ruonst;tut;on of Board of Diuctcrs 

R~'OIIlmendatioDi S. No. Il (P ........ p. 11) 
13. The Committee had pointed out that there were as many as 

8 Governmer.t Directors on the Board of Ed. CIL and there had never 
been a non-official Director on· the Company's Board whereas according to 
the DPE guidelines issued in March. 1992, the number of Government 
Directors on the Board of a Public Undertaking should, in no case, exceed 
two and the number of non-official part time Director should be at leut 
Jl3rd of its actual strength. They had also observed that inspite of the 
Ministry of Human Resource Development being aware of the OPE 
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pidelines and the Ed.CIL havinS reminded the Ministry twic:c in January 
cl May, 1993, the Board of Director of Ed.CIL have not been 
reconstituted. While dcprecatins this lackadaisical approach of the 
Government in reconstitutinl the Ed.CIL's Board, the Committee had 
recommended that it should be done without any further delay to brinl the 
Board's constitution in accordance with the DPE guidelines. 

14. In their reply, the Government have stated that reconstitution of 
Board of Directon of Ed.CIL was being finalised with the approval of 
Minister of Human Resource Development and DPE as per pidelincs of 
DPE. 

15. The Committee exprealbelr strool.Is"'nn oyer tile fad .... t tile 
recoastltlltloa of ..... 01 Dlncton of Ed.Cn. to briDllt ID UDi willi tile 
DPE .... 1IIIes Is yet 10 be lID ..... even ....... tile ..... 1IIIes wen ..... 
...... lllne yean • .... ....... • year bas .... ....... IIace tile 
recoaalDUdation ••• ma. by III.. Comad... TIley desire .ha. .1Ie 
recoasUt.tloo 01 tile Board or Dlncton or Ed.elL .. Id now be finalised 
.. IIIID one lDOIl.h 01 pretenta... or this aeport. 



CHAPTER 0 
RECOMMENDA nONS lHAT HA VE BEEN ACCEPTED BY 

GOVERNMENT 
Rec:GIIUIleadatloal Serial No.3 (Par ..... ph 3) 

The Committee are surprised to find that though the Ed.C'IL was 
conceived as an expert organisation in planning and implementation of 
Educational Projects, the Company is not represented in policy making 
and advisory bodies of the Ministry of Human Resource Development and 
its constituents. The Board of Directors of Ed.CIL adopted a resolution on 
28th June, 1993 and sent it to the Ministry requesting for giving 
Ed.Cll sue:h representation in their advisory bodies. However. no decision 
bas 10 far been taken by Government on this resolution. The: Committee 
are of the view that beina an expert oraanillation in plannina and 
implementation of educational project. Ed. elL can playa definite role in 
policy formulation if it is associated at that stage. They would. therefore. 
urge that a final decision on the resolution of the Ed. CIL's Board of 
Directors for givina representation to the Company on the advisory bodies 
of the Ministry should be taken urgently under intimation to the 
Committee. 

.ply of the Govel'lUllelll 

Manaaina Director. Ed.CIL has been invited to be 3 member bf 
AICTE. He will be nominated on the CASE as and when it is 
reconstituted by the Ministry. 

[Ministry of Human Resource Development (Department of EduCltion), 
O.M. No. F. 7-S4193-TD.lIITS. III dated 17.11.94) 

RecCNDIHadatloa Serial No. " (Para....... 4) 
The Committee relret to note that while first corporate plan of Ed. Cll 

covered the period 1987-88 to 1989-90, thc second coriXlratc plan relates to 
the years 1992·93 to 1994·95 thus missing ·out completely the two yean 
1990-92 from the planning process. The plea thilt the then Managin. 
Director w .. ~ completing his tenure in 1990-91 or the Company had no full 
time Managing Director for greater part of 1991-92 is hardly convincing. It 
certainly cannot be a justified reason for the company to stop planning for 
the future. It is only indicative of ina(tion on the part of th(' company and 
the Government. What is more astonishing is the fact that the target~ fixed 
for each year of the second corporate rlan were slashed down 5uMtantially 
after the first year of the plan i.c. 1992-93 had already been completed 
since thcy were found to be totally unrealistic. Thc Commillcc wondcr 
how the targets for 1992-93 could be reviscd after the end of the financial 
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year. Fixing of tal'Jets unrealistically bas been commented upon by the 
Committee in a lubsequent paragraph. 

Reply ." the Govena_t 
The process of preparing the corporate plan for 1995-2000 has 

already been initiated by the Company. The Compaay will DOW fix 
realistic tarlets and the unrealistic: tarlets fIXed earlier were revised to 
make them realistic. 

[Ministry of Human Resource Developments (Department of 
Education), O.M. No.F.7-54193-TD.lvrS. m dated 17.11.94] 

Reeomme ..... tloa Ser181 No. 5 (Puaanpb 5) 

The Committee note that the activities of Ed. CIL are at prescnt 
confined to project consultancy, placement and training, secondment of 
experts to other countries, supply of educational aids and books aad 
turnkey projects. They have been given to understand that the 
profitability of project consultancy activity is comparatively high but 
turnover for this is low whereas profitability of turnkey project activity 
is comparatively low but turnover for this is high. The Committee would 
sUllest that the Company Ihould for the present lay greater emphasis 
on activities which are more profitable. 

Reply of the Government 
The Company is now consciously following a policy to enlure that 

each of its activities yields good profit. 
[Ministry of Human Resource Development (Department of 

Education), O.M. No.F. 7-S4193-TD.lvrs.I11 dated 17.11.94] 
Recommendatloa Serial No. 6 (Parqrapb 6) 

The Committee find that Ed.CIL could obtain only 5 projects in the 
private sector during fhe last three years. It is lurprising that the 
company even does no~ have any data avllilable with them reprdinl the 
number of institutions that have come up in tbe private se<:tor and 
where Ed. CIL could have provided consultancy. The Committee urge 
that in view of the competition which Ed.CIL is likely to face from 
private consultancy organisations, it should make all out efforts to 
procure business from the private sector also. Tho..... the present 
competitors are stated to be recent entrants in the field, Ed.CIL hIS 
already lost a project to one of them. 

Reply ." Ibe GoverDJDeDt 
Ed. CIL has only recently belun to focus attention on the private 

scctor; of the 5 projects mentioned 4 were in 1993-94. It is expected 
that company will let more work from the private se<:tor as private 
sector participation in cduc:ation becomes more quality coasc:ious. 
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Ed. CIL is tarFttin, larF Corporation at Educational TnIItI in leCtin, 
out work. 

[Ministry of Human Resource Development (Department of Education), 
O.M. No. F.7-S4I93-TD.lIITS.1If dated 17.11.94J 

a_adatlGa SerIal No •• ( ........... I) . 
The Committee have been informed that investment in education is 

beginnin, to receive geater attention of the world community and 
educational consultancy provides a steady ever-inc:rellina market with hiah 
cost profit opportunities. Howevcr, it is seen that the percentile share of 
forei,n projeets of Ed. CIL in its total turnover has steadily declined from 
69.72% in 1990-91 to SS.48% in 1992·93. The Committee would therefore 
like to emphasis that Ed.CIL with its lonl cxperience should YelllUre into 
hitherto unexploited areas of oraanising continuin, education. developin, 
and marketing instructional resource material. creation of data bile. and 
organising exhibitions for international audiences. apart from undcrtakina 
consultancy projects. 

Reply of the Governaeat 

Action has already been initiatcd by the Company to inc:rcuc 
percentale turnover in foreign exchangc. t.g. an MOU has been si,Ded 
with the aoYl. of Tanzania to 'place about 250 students annually for the 
next S years in Indian institutions; Marketing is actively being handled in 
South Africa. Srilanka. Malasiya. Nepal. Maldivas etc. 

[Ministry of Human Resource Development (Department of Education). 
O.M. No. F. 7·54193-TD.lvrS.1II dated 17.11.94) 

Reeom ..... 1Ioa Serial No. , (Pa .... ,. .... 9) 

The Committee are astonished to learn that fhe Company has been 
deliberately fixing higher tarlets of turnover ostensibly to motivate the 
empoyees to achieve it. As a result thc actulil turnover (which ranlcd from 
Rs. 236 lakhs to Rs. 491 lakh durin, the years 1988-89 to 1992·93) has 
always failed to mect the taraets exccpt during 1990·91. The Committee 
fail to understand how a meaningful appraisal of the performance of the 
Company was being made by the Ministry all these years. Surprisingly. the 
Ministry al50 kept silent over this tcndency of the Company simply because 
it was earning profits. The Commillee feel that the reason for the aetual 
profit of the Company being alwa~ higher than the estimated profit durin, 
this period except the year 1992·93 might al50 be the Company's failure to 
fix realistic tarFts. This is borne out by the fact that the taraets for each 
year of the 2nd corporate plan had to be revised downward since the 
tarFts set in the MOU for 1991-V2 were found to be totally unrealistic and 
inconsistent with actual performance. The Committec take a serious view 
of the system of faxin, financial largets by the Company and stronaly 
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~ ..... llellCeforlh die talJcts should be fixed realistically 10 that 
a true picture of performance of the Company is dcpicted. 

Reply f1l tile GoYenllleDI 

Realistic: tarpts are beina fixed now aad company is improvin. their 
methodololJ of fixi... tal)cts by careful analysis of past performances, 
resource. available, businaa Fnerated ctc. 

[Ministry of Human Resource Development (Department of Education), 
O.M. No.F. 7-54193-TD.lIITS.III dated 17.11.94] 

....... taoa Serial No. 10 (Parqrapb II) 

ne Company fiad Ibat the total outstandin, of the Company durin. 
1990-91, 1991-92 and 1992-93 havc been RI. 94 lakhs, RI. 205 lakhs and 
RI. lOS lakbl rapectively. In the opinion of the Committee the 
outstandinp are quite hip as compared to the turnover durin, these years 
which was RI. 310 Ilkhs, RI. 491 luhs and RI. 305 lubs respedively. As 
on 31.3.1993, RI. 65 lakhs were outstandin, for more than six months. 
Althou", for eac:h project a realisation committee was stated to be 
constituted the Committee observe that the number of cases where the 
_ounts have been outstandin, for more than six monts have increased 
from 20 in 1990-91 to 31 in 1991-92 and 34 in 1992-93. The Committee 
need hardly emphasise that the machinery in the company for recovery of 
outstandin, should be further stren,thened . 

.,.,. 01 tile Goyern_t 

The System of Realisation Committee was set up. It has now been 
modified in that a senior officer in the Finance Division has been entrusted 
with the responsibility, of remain in I in constant touch with clients in 
consultation with the Task Mana,er concerned for early realisation of 
amounts due from clients. 

[Mini5try of Human Resouree Development (Department of Education). 
O.M. No.F. 7-54J1J3-TD. IVI'S.III dated 17.11.94] 

.KOIIUIIeDdaIioa SerIal No. II (Pan .... pb 11) 

The Committee were informed that thou,h Ed. CIL was established in 
June. 1981 it remained dormant till April. 1982 when the first relular 
Managing Director joined. The Committee also find that there was no 
Chairman from AUlust 1990 to February. 1993. This only reflects a sense 
of apathy on the part of the Government. The Committee desire that this 
kind of attitude should not be allowed 10 be repeated in future . 

.,.,. 01 the Goyernment 

Noted for Compliance. 

[Ministry of Human Resource Development (Department of Education). 
O.M. No.F. 7-54J1J3-TD. IVI'S.III dated 17.11.94] 
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...... c ....... SerW No. 13 ~ Il) 
The Committee find that as .,ainst the total aaac:tioaecl ItrCnath of 110. 

the staff Itrenath of the c:ompany as on 31.3.1993 was 56 only. While 
originally the idea which might have been to teep the Itaff ItrCnath low. 
the Committee see no reason why even after 13 yean of it. ellislenee, the 
company should not enlal1e its staff strenath at least to the sanctioned 
.tren,tb. In the near future the company is planmftJ to c:oDCentnte on 
seekin, more work abroad. diversifyiD, into IODIC IICW areas aad 
c:onsolidatin, its capability to be able to undertake more work. Ac:cordin. 
to the company's own admission unless manpower infrastructure are DOW 
developed, it will soon find itJelf unable to effec:tively provide quatity 
service and continue to arow. To meet tbis need the Com_nee 
recommend that the staff strenllh of Ed. aL should be inc:rc1IOCI 
adequately. They would allO like that ulJcnt action should be initiated to 
fill the posts which bave been kept in abeyance after the recruitment 
process which started in 1992. 

RepIJ 01 tile Go ..... , 
Recruitment process in Ed. CIL i. on to fill the many uistina ncandes. 
[Ministry of Human Resource Development (Department of Education). 

O.M. No. F. 7-S4I4J3-lD. IJII'S.m dated 17.11.94] 
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CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMllTEE 

Recommeaclatloa sm.1 No. 1 (............ I) 

Educational Consultants India Limited (Ed.CIL) was act up in 1981 with 
a vicw to offer consultancy and technical acrvices in different aspects of 
Human Resource Development and create better infrastructuraJ racilities in 
education within the country and other developing countries. However. the 
Committee arc constraincd to observe thai even afler 13 years of its 
existence. Ed.CIL has failed 10 mHe its existence felt even within the 
country. As admitted by the Additional Sccrewy. Department of 
Education there is ,reat dc81 of ICOpe fot Ihe Stale Govcrnment Sector 
and the private educational sector for derivin, benefils from Ed. CIL. That 
the process of makin. the State Governments realilc the advantales of 
sueh an elpcrt aacney hu jUit lt8rled speaks volu .... about the aplthy of 
Ed.ClL IS well as Govcmmcnt to fulfil its role effectively. The 
Committee's elamination revealed that even a proper sptem has not so far 
been evolved whereby Ed.CIL can ,ather infonnation aboul the 
educational and technical institutions planned to be lei lip by various State 
Govcrnments. The Committee recommend that Govcnnnent should cnsure 
that in future all such illititUlioas set up by the Centrai and State 
Governments at Icast benefit from the expertise: attaieed by Ed.CIL. On 
the basis of elamination of Ed. en. and the Ministry of Human Resource 
Development by the Committee. they have made a number of suggestions 
which an: contained in succeeding" para.raphs. Thc Committee desire that 
after implementation of these sullestions. lbe performance of Ed.CIL 
should be reviewed and if does not sbow aDy lipificant improvement 
witbin a year, Government should consider tbe feaibilly of its being made 
a part of the Ministry of Human Resource De...,...cnt itself. The 
Committee would like to be informed accordinaJy. 

Repl, of the G~ 

Thc Additional Secretary, Dcpartment of Educelioll h. addrellcd a 
letter to Education Secretanc. of all States and Vice.Qancellon advisin. 
thcm to use Ed.CIL's services. Ed.elL his followed up by acndin. 
information about Ed.ClL's capabilities to IheIc Iddreun. Ed.ClL's 
Business Development Department is systematicall, tlr,etin, receptive 
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States in search of work. From Ed.CIL's turnover/profit/dividend 
declared, fiaurcs pvcn below, it is evident that Ed.CIL is growing and 
expected this year to show a quantum jump in its performance. 

(Rupees in Crores) 

Year T.O. Profit Dividend 

92-93 3 0.59 10"-
93-94 4 0.93 12% 
94-9S· 8 1.00 

• (estimated) 
The MHRD has been assi,nin, work to Ed.CIL to take .elvant. of 

the expertise of the Corporation. (See Annexure-I) 

[Ministry of Human Resource .Development (Department of Education), 
O.M. No. F.7-S4I93-TD.lIITS.1U dated .... 17.11.94j 
Commentl 01 the Committee 

(Please see paragraph '6' of Chapter I of the Report) 
Recoauaeadat_ Serlal No. 1 (Paraanph 1) 

The Committee regret to note that Educational Consultants India 
Limited (Ed.CIL) has not yet framed its specific micro objectivCl in terms 
of OPE ,uidclines issued in 1979 and 1983 whereby each public 
undertaking was required to formulate with the specific approval of the 
administrative Ministry' its micro objectives which should inler ... UtI lay 
down the broad principles of effective ,Mana,ement. The Committee 
wonder u to how in the absence of specil\c micro objectives the ministry 
hu been revicwin, the performance of Ed.CIL all these yean. The 
argument tbat the memorandum of association by wbich Ed.ClL. has been 
created defines the objectives in a detailo(tand precise manner or that tbe 
performlDce of the Company is bein, evaluated throup tbe MOUs is 
hardly convincinl since MOU cannot be a substitute for miero objectives 
and moreover MOU is bein, siped by tbe company only for tbe lut tbree 
years. The Commi~ee, therefore. recommend that specific micro Objectives 
of Ed.ClL should be framed as per OPE ,uideliocs and JOt approved by 
the ministry without any further delay. 

Reply 01 the Govemmeat 
The pidelincs issued by the OPE have been studied in this regard. It 

appears that the practice of framin, micro objectives and judaina the 
performance of a Corporation a,ainst these replaced by tbe NOU systcm. 
Ed.CIL has been lip in, MOU with MHRD since 1991-92. In 1992-=93 it 
was adjudled "Good" by OPE and in 1993-1994 as "Very Good". It is 
believed that in 1994-95 corporation wiD be adjud,ed "Excellent" which is 
the biJhest rating givcn by OPE. Nevertheless reference seekin, 
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clarification from the OPE on the framing of micro objectives vis-a·vis the 
MOV system has been made and suitable action will be initiated on receipt 
of reply from thc OPE. 

[Mini.~try of Human Rcsource Development (Department of Education). 
O.M. No. F.7·S4I93·TD.lVTS. III dated 17.11.94J 

Commeats of the Committee 
(Please ,we para,raph 9 of Chapter I of tbe Report) 



CHAPTER V 

RECOMMENDA nONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL A WAITED 

Reeommendatlon Serial No. 7 (Panlnpb 7) 
Ed. Cil is also offering a wide range of programmes to international 

students throulh various agencies like GovernmentlEducational 
Institutions/funding organisations (like UNDP, UNESCO, FAO etc.). 
According to the Company the Government's policy in regard to admitting 
foreign students is very vague. Thc Committee would like the Government 
to come out with a clear policy in the matter and issue ncceuary pidelines 
to various universities and other educational institutions including the fee 
to be charged from foreign students keeping in view the recent judgement 
of the Supreme Court. 

Reply of the Government 
A policy regarding admission of foreign students in Universitiell 

Engineerinall'echnology Colleges is under consideration by the uec and 
AICTE and nctessary guidelines will be issued to various univc'rsitics and 
other educational institutions. 

[Ministry of Human Resource Development, (Department of 
Education), O.M. No. F.7·S4I93·TD.lVI'S. III, dated 17.11.94] 

Commeab of the Committee 
(Please see paragraph 12 of Chapter I of the Report) 

Reeoaua_datloa Serial No. 12 (Panan'" Il) 
The Committee are astonished to observe that there are at present as 

many as eight Government Directors on the Board of Ed. CIL. There has 
never been a non-official Director on the Company's Board. What is more 
distrcsSinl is that inspite of the DPE guidelines issued in March, 1992 this 
situation still continues. According to the guidelines, the number of 
Gbvernmcnt Directors on the Board of a Public Undertaking should in no 
case exceed two. The guidelines also stipulate that the number of non-
official part-time Directors on a Board should be at least one-third of its 
actual strength and wherever there is under representation of such 
Directors on the Board, the concerned Ministries should take immediate 
steps 10 fill up the vacancies to the stipulated level. The Committee are 
disturbed to note that inspite of the Ministry of Human Resource 
Development being aware of the D~E guidelines, and the Ed. CJL having 
reminded the ministry twice in January and May, 1993 the ,Board of 
Directors of Ed. Cll has not so far been reconstituted. The Committee 
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deprecate this lackadaisical approach of the Government in reconstituting 
the Ed. CIL's Board and recommend that it should be done without any 
fun her delay to bring the Board's constitution in accordance with the DPE 
guidelines. 

Reply of the GOYel'lUDellt 

Reconstitution of Board of Directors of Ed. CIL is bein, finalised with 
the approval of Minister of Human Resource Development and OPE, as 
per guidelines of OPE. 

[Ministry of Human Resource Development, (Department of 
Education), O.M. No. F. 7-S4193-1D.lvrs.lII, dated 17.11.94] 

Com .... 11 or the Committee 

(Please see paragraph 15 of Chapter I of the Report) 

NEw DELHI; 
April 7, 1995 

Chaitra 17. 1917(S) 

VILAS MUTI'EMWAR, 
Chllirm"n, 

Committtt on Public U"d"t"kings. 



APPENDIX I 

MINUTES OF THE 23RD SITTING OF COMMITTEE ON PUBLIC 
UNDERTAKINGS HELD ON 15TH FEBRUARY, 1995 

The Committee sat from 11.15 hrs. to 11.30 hra. 
PRESENT 

1. Shri Vilas Muttemwar-Chairman 
2. Shri E. Ahamed 
3. Prof. Suhanta Chakraborty 
4. Shri Srikanta Jena 
5. Shri Ramdcw Ram 
6. Shri Virendra Sinah 
7. Shri R.K. Dhawan 
8. Shri Suresh Paehouri 
9. Shri Pravat Kumar Samantaray 

10. Shri G. Swaminathan 
SECRETARIAT 

1. Smt. P.K. Sandhu - Dinctor 
2. Shri. P.K. Grover - Undo Secretary 

Consideration and Adoption of Draft Report. 
2. The Committee considered the draft Report on the Action Taken by 

Government on the recommendations contained in the 35th Report of 
Committee on Public: Undertakinp (1993-94) on Educational Consultants 
India ltd. as approved by the Action Taken Sub-Committee and adopted 
the same. 

3. The Committee authorised the Chairman to finalise the Report on the 
basis of factual verification by Ministry of Human Resource Development 
(Deptt. of EducationYEd. Cll and to present the same to Parliament. 

The Committee then adjourned. 
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APPENDIX-D 
(Vift ,.,. 3 of the Jatrodlldloa) 

Analys;, of 'lte Action TaleDi by 'lte Government on tile r«ommelllllllioru 
conttained ill 'lte Thirty-Fif,It Report of tM CommiItH on MUc 
Undertaleings (Tentlt Lole SIIblta) on EducGlio",,1 COlISu/'ants Ind;' 
Limbed. 

I. 
II. 

m. 

IV. 

V. 

Total number of recommendations 
Recommendations that have been accepted by the 
Government (vide recommendations at 51. NOI. ~, 
8-11 and 13) 
Percentage to total 
Recommendations which the Committee do not 
dcsire to pursue in view of the Government's reply 
Percentage to tot~ 
Recommendations in respect of which replies of t.lle 
Government have not been acc:cpted by the 
Committee (vide recommendations at 51. NOI. 1 and 
2) 
Percentage to tot~ 
Recommendations in respect of which final reply of 
the Government are stiD awaited (vide 
recommendations at 51. Nos. 7 and 13). 
Percent ale to total 

17 

13 
9 

70% 
NIL 

NIL 

2 

15% 

2 
15% 
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